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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, DELHI 

ORIGINAL APPLICATION NO. 755/2024 

 

IN THE MATTER OF:  

TRIBUNAL ON ITS OWN MOTION …APPLICANT 

VERSUS 

STATE OF RAJASTHAN …RESPONDENTS 

 

RESPONSE ON BEHALF OF RESPONDENT NO. 6 – ASHU SINGH BHATI 

1. That the present response is being preferred on behalf of Respondent No. 6 – 

Ashu Singh Bhati (‘Answering Respondent’) in pursuance of the orders 

dated 05.12.2024 and 17.02.2025 passed by this Hon'ble Tribunal whereby 

the Answering Respondent was directed to file a reply with respect to the 

observations made by the Joint Committee in its report dated 29.11.2024. 

2. The present Original Application (hereinafter referred to as "OA") under 

Sections 14 and 15 of National Green Tribunal Act, 2010 (hereinafter referred 

to as 'NGT Act, 2010') has been registered in exercise of suo-motu 

jurisdiction of this Hon’ble Tribunal on the basis of a letter petition dated 

28.10.2023 received via email from a villager of Village Kheda Hetam 

complaining that lease holders are carrying on mining activities at a depth of 

more than 3 mtrs on the site of River Khari passing through River Kheda, 

Hetam, Tehsil Foolia Kalan, District Shahpura, Rajasthan. It was further 

alleged that several trees have been cut illegally; heavy machines are being 

used and no action has been taken by concerned authorities despite above 

illegal activities. 

3. That this Hon'ble Tribunal considered the complaint on 05.08.2024 and found 

it appropriate to obtain a factual report by constituting a Joint Committee 

comprising District Magistrate Shahpura, representative of Indian School of 

Mines, Dhanbad to be nominated by Director of the said institute, 

representative of Institute of Seismology, Gandhinagar to be nominated by 

Director/Director General of Institute, a senior Scientist of MoEF&CC not 
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below the rank of Director and Member Secretary and Central Pollution 

Control Board. 

4. That the Joint Committee was required to submit report within two months, 

which time was extended by this Hon'ble Tribunal vide orders dated 

14.10.2024 and 26.11.2024. That the Joint Committee finally submitted its  

report on 29.11.2024 before this Hon'ble Tribunal.  

5. That based on the observations made in the site visit and the 

recommendations given by the Joint Committee, this Hon'ble Tribunal by 

way of order dated 05.12.2024 found it appropriate to implead the following 

parties, including the Answering Respondent. The relevant para is extracted 

as under,  

“In the light of observations made by Joint Committee and its findings, 

we find it appropriate to implead following as respondents:-  

i. Ministry of Environment, Forest and Climate Change, 

Government of India through its secretary, Jor Bagh Rd, Lodi 

Colony, New Delhi, Delhi 110003      

ii. Ministry of Environment, Forest and Climate Change, State of 

Rajasthan through Principal Secretary/Additional Chief Secretary, 

A-209 & 218, ‘Aranya Bhawan’, Mahatma Gandhi Road, Jhalana 

Institutional Area, Jaipur, Rajasthan – 302004 

iii. Rajasthan State Pollution Control Board through Member 

Secretary, 4, Institutional Area, Jhalana Dungari, Jaipur, 

Rajasthan – 302004  

iv. District Magistrate, Shahapura, State of Rajasthan, Near 

Ramniwas Dham, Shahpura, Bhilwara, Rajasthan – 311404  

v. Ashu Singh Bhati, son of Magan Singh Bhati, resident of 45, 

Pachim Vihar, Vaishali Nagar, Jaipur.” 

6. That at the outset, it is submitted by the Answering Respondent that the 

contents of the letter petition dated 28.10.2023 are extremely vague and 

omnibus in nature, therefore the present reply is being confined to the orders 

passed by this Hon’ble Tribunal as well as the observations made in the Joint 

Committee Report dated 29.11.2024 

7. That before dwelling into the response to the findings of the Joint Committee 

the Answering Respondent humbly raises the following legal grounds as 

Preliminary Objections. 
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A. PRELIMINARY OBJECTIONS 

That the present Original Application is barred by the principles of Res 

Judicata, Issue Estoppel and Cause of Action Estoppel 

8. At the outset it is submitted that identical grievances have been raised in an 

earlier Original Application bearing No. OA 148/2023(CZ) titled as 

‘Bhanwar Lal Gurjar v State of Rajasthan & Ors’ filed before the Ld. Central 

Zone Bench. It is pertinent to mention that the said OA 148/2023(CZ) has 

already been disposed of vide order dated 19.09.2024. Further, it is also 

pertinent to mention that Respondent No. 6 was specifically made a 

Respondent in the above-captioned OA 148/2023(CZ). 

A true copy of the order dated 19.09.2024 passed by the Ld. Central Zone 

Bench in OA 148/2023(CZ) is annexed herewith and marked as Annexure 

R6/1 

9. That the grievances raised in OA 148/2023(CZ) have been appropriately 

captured by the Ld. Central Zone Bench by way of order dated 17.10.2023. 

The relevant extract is as under,  

“1. The present application is filed for the preservation and 

conservation of Rivers Khari and Mansi, which originated in 

District Pali and is lifeline of Bhilwada, Shahpura and Kekdi 

Districts of Rajasthan. The place Daneshwar is Sangam 

Sthal, falls in Fuliakalan Tehsil, where more than 40 temples 

and many festivals, numerous Marriage Ceremonies takes 

place every year. The applicant approached this Hon’ble 

Tribunal because of illegal excavation of Bazri sand in 

violation of norms, conditions of Environmental Rules by the 

Respondent No. 6/PP who has not only demolished Farmers 

Open wells, irrigation pipelines, standing crops, full grown 

trees causing huge financial losses to the villagers and 

residents of Shahpura but made huge adverse impact on river 

Khari & Mansi no n perennial river of Rajasthan. The 

respondents is in violation of installing and excavating by 

using Heavy JCB & Poclain Machines which is not 

permissible for bajri mining. Upon Complaint the a Spot 

Mauka Parcha was prepared in presence of concerned 

Tehsildar on 27.09.2023 regarding destruction of pipe lines 

and full grown trees due to  rampant and illegal mining 

activities of the PP.” 
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Further, by way of the order dated 17.10.2023, the Ld. Central Zone Bench 

was pleased to constitute a joint committee to ascertain the truth in the 

allegations raised in Original Application.  

A true copy of the order dated 17.10.2023 passed by the Ld. Central Zone 

Bench in OA 148/2023(CZ) is annexed herewith and marked as Annexure 

R6/2 

10. That the joint committee comprising the officials from District 

Administration and Rajasthan State Pollution Control Board visited the site 

on 23.11.2023 and filed its report before the Ld. Central Zone Bench on 

06.01.2024. The summary of observations of the joint committee is as 

follows: 

 That no illegal mining activities were found during visit. 

 That lease was operating after obtaining Environmental Clearance 

(EC) granted by MoEF &CC dated 14.10.2020, amended EC dated 

27.10.2023 and having valid consent to operate dated 17.03.2023. 

 Depth of mining pits were not more than permitted depth. 

 No damage to natural plants was found at this site. 

 No damage to open well and pipeline was observed in village Kheda 

Hetam stretch and mining activities were also not going on. No crop 

damage was observed. 

 No mining activity found within 45 meters of embankment and 

crematorium. No damage to place of crematorium found during site 

visit. 

 No illegitimate recovery of royalty by the lease holder from the 

villagers has been observed. 

Therefore, the Joint Committee Report (already on record at Pages 124 – 220 

of the Paper book in the present Original Application) essentially recorded 

that no illegal mining activity or any other activity alleged in the OA 

148/2023 were being carried on by the Answering Respondent.  
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11. The since certain objections were raised to the Joint Committee Report dated 

06.01.2024, the Ld. Central Zone Bench vide its order dated 10.04.2024, 

issued directions to Regional Officer, Integrated Office, MoEF&CC, Bhopal 

to verify the report and submit a factual report. It is submitted that the 

verification report by the Regional Officer, Integrated Office, MoEFCC, 

Bhopal (already on record at Pages 225 to 247 of the Paper book in the 

Present OA) was submitted before the Ld. Central Zone Bench on 

23.08.2024. It is submitted that even the verification report confirmed that no 

illegal activities had been carried on as alleged in the OA 148/2023. 

A true copy of the order dated 10.04.2024 passed by the Ld. Central Zone 

Bench in OA 148/2023(CZ) is annexed herewith and marked as Annexure 

R6/3 

12. That based on the above-captioned reports, the Ld. Central Zone Bench was 

pleased to dispose of OA 148/2023(CZ) by order dated 19.09.2024 noting 

that no violations have been reported in either of the reports, and accordingly, 

no further action was required to be taken. The relevant extract is as under,  

“6. We have gone through the report submitted by the 

MoEF&CC, Regional Office and found that no such violation 

has been reported, accordingly no further action is required 

to be taken. However, we direct the State Authorities 

concerned and State PCB to strictly enforce the guidelines 

issues by the MoEF&CC named Sustainable Sand Mining 

Management Guidelines 2016 and Sustainable Sand Mining 

Management Guidelines 2020 and in case of any violation 

strict action in addition to realisation of environment 

compensation must be assessed according to rules.” 

13. A perusal of the above-mentioned facts would show that the Ld. Central zone 

bench, after two rounds of independent inspections, categorically found that 

no violations have been found and only then disposed of the OA 

148/2023(CZ) vide its order dated 19.09.2024.  

14. That it is submitted that when the Hon'ble Central Zone has finally disposed 

of the OA 148/2023 (CZ) on the basis of a particular cause of action, the same 

cause of action cannot be resurrected by filing of a letter petition before this 

Hon’ble Tribunal on the same cause of action. Thus, it is submitted that the 

present Original Application is barred by the principles of cause of action 
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estoppel, issue estoppel and the doctrine of res judicata which are applicable 

to this Hon'ble Tribunal as has been laid down by a 4 judge bench of this 

Hon'ble Tribunal in University of Delhi v. Ministry of Environment Forest & 

Climate Change, 2022 SCC OnLine NGT 2073 and also in Renny Jacob 

George v. Kerala State Pollution Control Board, 2023 SCC OnLine NGT 521. 

The relevant extract of  University of Delhi (supra) is as under,  

“165. Further application of the principle of res-judicata has 

also to be seen in the backdrop of the fact that this Tribunal 

has been constituted under NGT Act, 2010 and it is not a 

‘Court’ as defined under Civil Procedure Code, 1908 

(hereinafter referred to as ‘CPC’). Section 19 clearly says 

that Tribunal is not bound by the procedure laid down by CPC 

but shall be guided by the “principles of natural justice” and 

subject to NGT Act, 2010, Tribunal shall have power to 

regulate its own procedure. Subsection 4 of Section 19 of NGT 

Act, 2010, says that Tribunal shall have, for the purpose of 

discharging its functions under NGT Act, 2010, same powers 

as are vested in civil court under CPC while trying a suit, in 

respect of the matters enumerated in clauses (a) to (k). The 

provision of ‘res-judicata’ prescribed under Section 11 CPC, 

as such is not applicable to NGT but it is also true that it is a 

principle of well accepted doctrine that no one shall be vexed 

twice for the same cause or that it is for the public good that 

there be an end of litigation, hence, if on an issue between the 

parties, there is already an adjudication, the principle of 

constructive res-judicata, even in the matter before Tribunal 

shall apply. This is a well-recognized principle applied since 

ancient time so as to quite to a dispute and not to allow the 

same party to litigate over the same matter again and again”  

(emphasis supplied)  

A true copy of the decision in Renny Jacob George v. Kerala State Pollution 

Control Board, 2023 SCC OnLine NGT 521 is annexed herewith and marked 

as Annexure R6/4 

15. Additionally, it is emphasized that the absence of any ongoing mining activity 

since June 2024, as has been explicitly recorded in Annexure 13 of the Joint 

Committee Report, reinforces that no fresh cause of action exists to justify 

the present proceedings. The principle of finality in litigation mandates that 

once a competent forum has adjudicated upon a matter and recorded the 

cessation of the alleged activity, the same issue cannot be reopened before 
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another bench on identical grounds. Any residual or related grievance ought 

to have been pursued within the framework of OA No. 148/2023 (CZ), rather 

than attempting to circumvent the findings of the Ld. Central Zone Bench 

through a fresh Original Application. 

16. That Section 4(3) of the National Green Tribunal Act, 2010, read with the 

Circular dated 19.03.2020 issued by this Hon'ble Tribunal, delineates the 

territorial jurisdiction of the various benches of the Hon'ble National Green 

Tribunal. A plain reading of the Circular dated 19.03.2020 unequivocally 

establishes that all environmental grievances pertaining to the State of 

Rajasthan fall exclusively within the jurisdiction of the Ld. Central Zone 

Bench. Consequently, it is respectfully submitted that this Hon'ble Tribunal 

lacks jurisdiction to entertain the present Original Application, and the same 

is liable to be dismissed in limine on this ground alone.  

A true copy of the Circular dated 19.03.2020 issued by this Hon’ble Tribunal 

is annexed herewith and marked as Annexure R6/5 

B. PRELIMINARY SUBMISSIONS 

17. That on 14.10.2020, Environmental Clearance was issued by MoEF&CC in 

favour of the Answering Respondent for mining of mineral Bajri from river 

stretches in two rivers Khari River and Mashi River in revenue villages of 

Shahpura Tehsil for proposed annual production of for proposed annual 

production of 0.84 MTPA from 24.31 ha area each year. The said EC dated 

14.10.2020 is already a part of record at Pages 34 – 63 of the Paper book in 

the present Original Application.  

18. As per Clause 23 of the EC dated 14.10.2020, it was observed that 

permissible mining of riverbed material (Sand/Bajri) shall be limited to 0.84 

MTPA from an effective mineable area of 24.31 ha, with the maximum 

mineable depth of 1 m from the original ground-level as reported in the 

replenishment study. 

19. That on 09.03.2023, mining lease for mining of mineral from 624.39 ha of 

rivers in Shahpura Tehsil was registered and handed over to the answering 

respondent for a period of 4 years and 4 months from the date of execution 

of the mining lease. A true copy of the mining lease dated 09.03.2023 is 

already on record before this Hon'ble Tribunal.  
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20. That by way of letter dated 17.03.2023, the Rajasthan State Pollution Control 

Board (RSPCB) issued Consent to Establish and Consent to Operate with 

conditions of maximum permissible mining depth of 1 m, in line with the EC 

dated 14.10.2020.  

21. That by virtue of Notification S.O. 1886(E) dated 20.04.2022, the 

MoEF&CC delegated the power to grant environmental clearance to all 

Minor Mineral Mining projects, irrespective of mining lease area to the State 

Level Environment Impact Assessment Authority (SEIAA).  

A true copy of the Notification S.O. 1886(E) dated 20.04.2022 is annexed 

herewith and marked as Annexure R6/6 

22. That by way of letter dated 27.10.2023, the SEIAA amended the previous EC 

dated 14.10.2020, increasing the permitted depth of mining from 1m to 3m 

duly taken into account the replenishment study submitted by the Answering 

Respondent. A true copy of the Replenishment Study submitted by the 

Answering Respondent is annexed herewith and marked as Annexure R6/7. 

A true copy of the amended EC dated 27.10.2023 issued by SEIAA is 

annexed herewith and marked as Annexure R6/8. 

23. That on 13.02.2024, the Rajasthan State Pollution Control Board (RSPCB) 

issued Consent to Establish and Consent to Operate in line of the amended 

EC dated 27.10.2023. It is pertinent to mention that the amended CTE and 

CRO dated 13.02.2024 have already been annexed at Page No. 112 – 121 of 

the Paper Book of the present Original Application.  

C. RESPONSE TO THE JOINT COMMITTEE REPORT DATED 

29.11.2024 

24. That the Joint Committee Report dated 29.11.2024 addresses several 

allegations regarding the mining activities of the Answering Respondent. 

Each allegation, along with the findings of the Joint Committee by way of its 

report dated 29.11.2024, the findings of the Ld. Central Zone Bench in 

OA/148/2023 (CZ) and the Respondent’s detailed response, is elaborated 

below. The Answering Respondent remains steadfast in its commitment to 

environmental responsibility and adherence to statutory regulations. 
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25. The following is the Response of the Answering Respondent to the 

allegations raised in the E-Mail dated 28.11.2023 

25.1.    Mining Depth Exceeding Permissible Limits 

25.1.1. Allegation: It was alleged that the Project Proponent is carrying out 

mining activities at a depth exceeding the permissible limit of 3 

meters. 

25.1.2. Findings of the JC in report dated 29.11.2024:  

"Committee Members measured depth of mined pits at some 

places in the river during the site visit on 16.11.2024 (i.e., 

post-monsoon in 2024) with the help of measuring tape and 

found that mined depth from the adjacent nearby river bed 

was 1.4 m at few places, while at some places the depth was 

even 2.5 m. An excavation of 2 to 2.5 m below the nearby 

riverbed was observed at one location in riverbed near to the 

terrace where the crematorium exists." 

25.1.3. Findings of the Joint Committee report dated 06.01.2024 in OA 

148/2023 

“11. As per report of Mining Department dated 23/11/2023, 

no mining pit was found deep more than 03 meter and mining 

activities were well above the ground water level. Water level 

in open wells near the lease area was approx. 6 meters deep 

only, which reveals that water scarcity does not prevail in the 

area” 

25.1.4. Response: That the above-mentioned allegations made in the email 

dated 28.10.2023 are false, incorrect, misleading and hence, denied. 

It is humbly submitted that the Answering Respondent operates 

strictly within the parameters of the Environmental Clearance (EC). 

It is submitted that Answer Respondent had stopped mining in June 

2024 in compliance with the order of local authorities. It is 

additionally submitted that even the Committees constituted in 

proceedings under the OA 148/2023 did not find any instance of 

mining to be more than permitted depth of 3 meters. The also 

clearly shows that no mining activities exceeding the permissible 

limit has taken place within the leased area of the Answering 

Respondent. The finding establishes that no mining activities even 
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in the vicinity of leased mining area have exceeded the permissible 

limit of 3 meters. It is submitted that EC dated 14.10.2020 has been 

amended by SEIAA by letter dated 27.10.2023, increasing the 

depth of mining to 3 meters and also increased the validity of EC 

to terminus with lease period. This refutes the baseless allegations 

and underscores the Answering Respondent’s bona fide adherence 

to regulatory conditions. 

25.2. Damage to Villagers' Pipelines 

25.2.1. Allegation: It was alleged that mining activities caused damage to 

irrigation pipelines used by local villagers. 

25.2.2. Findings of the JC in report dated 29.11.2024:  

"It was observed that local villagers at Khera Hetam village 

used PVC pipes for irrigation in their agricultural fields. 

During the site visit on 16.11.2024, damage to pipelines was 

not observed. However, there may be chances of damage to 

pipelines when trucks/vehicles ply during mining operation if 

care is not taken." 

25.2.3. Findings of Ld. Central Zone Bench in OA 148/2023 

“2. The open wells situated in the course of river were 

inspected and it was observed that no borewell has been 

damaged. It is pertinent to mention that number of borewells 

have been constructed in the riverbed on revenue land 

through which water is being taken out by nearby situated 

agriculture fields. Relevant site photographs have been  

attached with this report” 

25.2.4. Response: That the above-mentioned allegations made in the email 

dated 28.10.2023 are false, incorrect, misleading and hence, denied. 

The Answering Respondent operates with utmost care to ensure no 

harm is caused to public infrastructure. The Joint Committee’s 

findings unequivocally confirm that no damage was observed. The 

speculative mention of potential risks cannot be a basis for 

actionable claims against the Answering Respondent. It is 

submitted that Joint Committee report in OA 148/2023 categorical 

reported that no damage pipelines and open wells were observed at 

the site and all mining activities had been stopped since June 2024, 
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therefore the allegation of damage to pipelines is totally unfounded 

and baseless.  

25.3. Damage to Trees  

25.3.1. Allegation: It was alleged that mining activities have damaged 

trees at the crematorium grounds. 

25.3.2. Findings of the JC in report dated 29.11.2024: 

“No evidence of damage to the trees near the crematorium 

was observed by the committee members at the crematorium 

site. Satellite (Google Earth) image of April 2022 (pre-

monsoon) and November 2023 (post-monsoon) was 

compared. It is observed that tree cover was found to be 

increased in November 2023 compared to April 2022 period. 

However, it is observed that mining has been carried out up 

to near tress planted on one side of the crematorium on the 

terrace of the left bank of the river. One naturally grown-up 

tree of keekar variety was found uprooted on the bank 

between river and the crematorium but it did not seem be due 

to mining or related transport activity as it was on the raised 

terrace on the left bank and mining is not carried out at this 

place and vehicle movement at this location is also not 

likely.”  

25.3.3. Findings of the Joint Committee report dated 06.01.2024 in OA 

148/2023 

“Naturally protected trees were found at the embankment of 

River Khari in village Kheda Hetam. No damage to plants 

was observed at this site” 

25.3.4. Response: That the above mentioned allegations made in the email 

dated 28.10.2023 are false, incorrect, misleading and hence, denied. 

It is submitted that the findings of the Joint Committee decisively 

debunk this allegation. Infact the satellite imagery substantiates that 

tree cover has increased over time, evidencing that the Answering 

Respondent has maintained and even improved the ecological 

balance in the area. Such baseless claims unjustly malign the 

Answering Respondent’s adherence to environmental safeguards. 

These findings prove that the allegations made in email dated 

28.10.2023 are nothing but part of a smear campaign against the 
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reputation of the Answering Respondent. It is submitted that Joint 

Committee report in OA 148/2023 categorical reported that no 

damaged trees were observed at the site and all mining activities 

had been stopped since June 2024, therefore the allegation of 

damage to trees is totally unfounded and baseless.  

25.4. Illegal Mining Activities 

25.4.1. Allegation: Illegal mining activities, including unregulated sand 

excavation and unauthorized stockpiling, have been observed. 

25.4.2. Findings of the JC in report dated 29.11.2024:  

"It was observed that people are engaged in carrying out 

illegal mining in Khari River in Phuliya Kalan tehsil. A JCB 

and a tractor were observed near the river while the 

committee members were on the way to the complaint site and 

crossing the river bridge about two kilometers downstream of 

Khera Hetam." 

25.4.3. Response: The Answering Respondent categorically denies 

involvement in any illegal mining activities. It is pertinent to 

mention that it is on record that no mining is being done by the 

Answering Respondent since June 2024. The findings make no 

direct attribution to the Answering Respondent, clearly identifying 

third-party actors as responsible. The Answering Respondent urges 

the authorities to take stringent actions against unauthorized 

operators and to strengthen monitoring mechanisms in the area. 

26. That the following is the response of the Answering Respondent to the 

General Observations of the Joint Committee with respect to mining at Khera 

Hetam village and Phuliya Kalan tehsil 

26.1. The Joint Committee at point 6A (1) noted water-filled pockets and 

haphazard excavations in the riverbed, potentially affecting the river's 

natural flow. It highlighted the absence of proper supervision and 

inspection. It is submitted that the Answering Respondent ceased 

mining operations following the notice issued in June 2024 and the 

same has been recorded in the report of Joint Committee at point no 

6A (2). It is submitted that the Answering Respondent stopped mining 

in June 2024 which is before the onset of Monsoon in India. It is 
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submitted that the pits which were mined by the Answering 

Respondent would have been replenished with fresh sediment load 

brought down and deposited by the river. It is crucial to note that the 

Joint Committee did not attribute the haphazard excavations to the 

Answering Respondent’s leased area of operation whatsoever. The 

Answering Respondent has always adhered to the conditions of its 

Environmental Clearance (EC), conducting mining activities under 

strict compliance frameworks. 

26.2. The Joint Committee at point 6A(4) noted that it observed illegal 

mining activities, including the presence of unauthorized machinery 

near the river. The Answering Respondent categorically denies any 

involvement in illegal mining or the use of unauthorized machinery. 

The Joint Committee's findings clearly point to third-party actors 

responsible for these violations and no finding in this regard was 

recorded against the Answering Respondent. The Answering 

Respondent has consistently adhered to the stipulated boundaries and 

regulations, and any illegal activities outside the Answering 

Respondent's lease area should be dealt with by the authorities. The 

Answering Respondent strongly advocates for enhanced vigilance 

and enforcement to prevent such unauthorized activities.  

26.3. The Joint Committee at point 6A(3) noted the absence of boundary 

demarcation was noted by the Committee as a non-compliance with 

the Rajasthan Minor Mineral Concession Rules, 2017. It is humbly 

submitted that the Answering Respondent has in compliance 

deposited the demarcation fee, photo of pillars and fulfilled other 

compliances as mandated. For the sake of reiteration, it is submitted 

that no mining activity has been done since June 2024. 

26.4. The Joint Committee at point 6A(8) observed two large sand 

stockpiles licensed to the Answering Respondent. Recommendations 

were made for siltation ponds and catch drains. It is submitted the 

Answering Respondent appreciates the Committee’s 

recommendations and undertake to fully comply with the 

recommendation of establishing siltation ponds and catch drains to 

prevent the flow of sand into adjacent agricultural or other lands 

13802



 

 

before restoring mining operations. These proactive steps reinforce 

the Respondent’s commitment to minimizing environmental impact 

and ensuring that its operations adhere to the highest environmental 

standards. 

26.5. The Joint Committee at point 6A(9) noted that weighbridges installed 

by the Respondent were not operational, and sand was measured at 

private weighbridges. The Answering Respondent clarifies that all 

weighbridges installed by it were operational during the time of sand 

mining. The temporary non-operation observed by the Committee 

was after the cessation of mining activities in June 2024. The 

Answering Respondent emphasizes its compliance during the 

operational period and its commitment to ensuring all requisite 

infrastructure remains fully functional during active operations. 

26.6. The Joint Committee found no checkpoints, CCTV cameras, or RFID-

tagged transportation equipment in use, which are recommended 

under Sustainable Mining Guidelines. The Answering Respondent 

respectfully submits that necessary equipment were duly installed 

were not operational due to halting of mining operations. The 

Answering Respondent has consistently operated within the 

regulatory framework and cannot be held accountable for compliance 

measures that fall under the purview of the authorities. The 

Respondent supports these initiatives and remains willing to 

collaborate to enhance overall monitoring and enforcement.  

27. The Answering Respondent unequivocally asserts that no statutory non-

compliance, illegal mining activities, unauthorized felling of trees, or 

destruction of pipelines can be attributed to its operations. The findings of 

the Joint Committee corroborate this position, as no direct violations by the 

Answering Respondent have been substantiated. Furthermore, these 

allegations are exactly the same when compared to those allegations 

previously raised in OA 148/2023 (CZ), which were comprehensively 

considered and dismissed by the Hon’ble Central Zone Bench in light of two 

rounds of independent inspections reports of which were submitted by the 

Joint Committee and Joint Director (S)/ Scientist- D, MoEF&CC, on 

06.01.2024 and 23.08.2024 respectively. The said proceedings confirmed the 
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Answering Respondent’s compliance with all regulatory and statutory 

requirements, rendering the present allegations repetitive and baseless. 

28. The Answering Respondent submits that this repeated invocation of same 

alleged violations reflects a personal agenda against its lawful operations. 

The Respondent has consistently adhered to environmental and operational 

protocols, as evidenced by authoritative findings in prior and current 

inspections. This ongoing pattern of baseless accusations undermines judicial 

economy and distracts from genuine issues requiring attention. The 

Answering Respondent respectfully urges that the Hon’ble Tribunal consider 

the history of compliance and dismiss these unfounded allegations with the 

seriousness they deserve.  

29. The Answering Respondent reaffirms its bona fide credentials and 

compliance with all statutory and regulatory requirements. The Joint 

Committee’s findings corroborate that the allegations are either baseless or 

attributable to third parties and not the Answering Respondent. The 

Answering Respondent remains committed to addressing minor deficiencies 

and strengthening compliance measures. It is respectfully prayed that the 

Hon’ble Tribunal dismisses the unfounded allegations and directs authorities 

to improve enforcement against unauthorized operators. 

That in light of the above mentioned facts and circumstances, it is humbly prayed 

that this Hon'ble Court may be pleased to dismiss the Original Application No. 

755/2024 

 

 

 

 

 

 

 

 

DATE: 20.03.2025 

PLACE: NEW DELHI 

FILED BY 

 

 

(MADHAV BHATIA, ADV. 

VIVEK SURA, ADV.) 

A-446, LGF, Defence Colony, 

New Delhi-110024, 

Mob:9910572585 

Email: madhavbhatia@vertarilegal.com 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

IN O.A. 755/2024 
IN THE MATTER OF: 

Tribunal on its own Motion 

State of Rajasthan & Ors 
VERSUS 

AFFIDAVIT 

I, Ashu Singh Bhati, Slo Magan singh Bhati, aged about 
Vihar, Vaishali Nagar, Jaipur hereby solemnly affirm and state on oath as under: 

VERIFICATION 

1. That I am the Respondent No. 6 in the captioned matter and as such am fully 
conversant with the facts and circumstances of the case and duly authorized and 

competent to swear this Affidavit. 

2. That the accompanying Reply has been drafted by my Counsel under my 
instructions, the contents of the Accompanying Reply are true and correct to the 
best of my personal knowledge and the record maintained by the respondent. 

AJESTED 

3. The contents of the accompanying Reply may be read as part and parcel of this 
affidavit as the same are repeated herein for the sake of brevity. 

\Ari Kumar Jaln 
Notary (Govt. of India) JAD}P (Raj) 

ndia 

4. I say that annexures filed along with the petition are true copies of their 
respective originals. 

20 MAR 2025. 

...APPLICANT 

..RESPONDENTS 

of 

ATTESTED 

years, Ro 45, Pachim 

AnKumar Jain Notary (Govt. of india) JAIPUR (Raj.) 
20 MAR 2025 

Verified at New Delhi on this day 

present Affidavit are true and correct to the best of my knowledge and belief as 

derived from the record maintained by the Applicant and no part of it is false and 

nothing material has been concealed therefrom. 

DEPONENT 

,2025 that the contents of the 

DEPONENT 
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Item No. 3 
 

 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 
 
 

Original Application No.148/2023(CZ) 
 

Bhanwar lal Gurjar                                                Applicant (s) 

Vs. 

State of Rajasthan & Ors..                                                        Respondent(s) 

       

Date of Hearing: 19 .09.2024 
 
 

 

 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
      HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 
 

 
 

 
 
 

 

 

 

 

For Applicant (s): Mr. Dharamivr Sharma, Adv. 

For Respondent(s) : Mr. Rohit Sharma, Adv. 

Mr. Om Shankar Shrivastav, Adv. 
 

 
ORDER 

 

1 The present application is filed for the preservation and 

conservation of Rivers Khari and Mansi, which originated in 

District Pali and is lifeline of Bhilwada, Shahpura and Kekdi 

Districts of Rajasthan. The place Daneshwar is Sangam Sthal, 

falls in Fuliakalan Tehsil, where more than 40 temples and 

many festivals, numerous Marriage Ceremonies takes place 

every year. The applicant approached this Hon’ble Tribunal 

because of illegal excavation of Bazri sand in violation of norms, 

conditions of Environmental Rules by the Respondent No. 6/PP 

who has not only demolished Farmers Open wells, irrigation 

pipelines, standing crops, full grown trees causing huge 

financial losses to the villagers and residents of Shahpura but 

made huge adverse impact on river Khari & Mansi no n 

perennial river of Rajasthan. The respondents is in violation of 
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installing and excavating by using Heavy JCB & Poclain 

Machines which is not permissible for bajri mining. Upon 

Complaint the a Spot Mauka Parcha was prepared in presence 

of concerned Tehsildar on 27.09.2023 regarding destruction of 

pipe lines and full grown trees due to rampant and illegal 

mining activities of the PP. 

2 The matter was taken up by this tribunal and a committee was 

constituted with direction to submit the report. In addition to 

that the respondents were directed to submit the reply. In 

compliance of the order members of the committee visited the 

site and submitted the report with the following facts : 

“ 

During the visit, lease area of M/s Ashu Singh Bhati s/o 
Sh. Magan Singh Bhati, M.L. No. 111/2012, (River 
Sand/Bajri Mining), of Town Phooliya Kalan, village Kheda 

Hetam, Kajodiya and nearby area of Dhaneshwar Dham 
stretches were inspected, as prominent mining activities 

were carried out in these stretches. No illegal mining 
activities were found during visit in theses stretches. 
During, field visit, no mining activities were going on in the 
area.  

2. Lease is operating after obtaining Environmental 
Clearance (EC) granted by MoEF &CC vide dated 
14/10/2020, amended EC dated 27/10/2023 and having 

valid consent to operate dated 17/03/2023 with validity up 
to 19/01/2024. (Annexure-2a, Annexure-2b & Annexure-
2c).  

3. Sign marks of mining activities were observed in Village-

Phooliya Kalan, Village Kheda Hetam District- Shahpura, 
however depth of mining pits was not more than permitted 
depth.  

4. A permitted stock point found near Ratadeh Chaurahaya 

(25°47'5.04"N, 75° 2'11.08"E) Village- Kajodiya (Phooliya 
Kalan), District- Shahpura was also visited. Mineral loading 

and transportation machineries/ vehicles were deployed at 
permitted stock site. 20 trees were planted at this site. 
Water spray arrangement for dust suppression was 

provided in form of flexible pipe mounted on water tanker.  
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5.Natural protected tress was found at the embankment of 
River Khari in Kajodiya (Phooliya Kalan) stretch near the 

stock point. No damage to the natural plants was found at 
this site. No signs of mining activity were observed in this 

stretch. No damage to open well and pipeline was found at 
this location.  

6. Signs of mining activities were observed in river Khari at 
village- Kheda Hetam, Tehsil- Phooliya Kalan, District- 

Shahpura. Rain water was accumulated in the river bed at 
various places. A number of open wells were also observed 
in the river bed. It was informed by the concerned Patwari 

that the wells inside the river bed constructed by nearby 
farmers for irrigation purposes.  
 

 During the visit, no damage to open well and pipeline was 
observed in the Kheda Hetam stretch and mining activities 

were also not going on. No crop damage observed.  

 Naturally protected trees were found at the embankment 
of River Khari in village Kheda Hetam. No damage to plants 

was observed at this site. 

 

No mining activity found within 45 meters of embankment 

and crematorium. No damage to place of cremation found 
during site visit.  
 

7. During the visit of nearby area of Dhaneshwar Dham, no 
bajri mining activity was observed in the river bed area. 

Rain water was found accumulated in the area and dense 
naturally protected trees were observed at the embankment 
of the River Khari in this stretch.  

 
No damage to the wells was found at this location, neither 
sign of bajri mining activity was observed.  

 
8. As per Environment Clearance (EC)dated 14/10/2020 

issued in favour of lease holder, there is no restrictions to 
use excavators for excavation of Bajri from river bed. 
Consent to operate for production of River Sand at capacity 

8,40,000 Ton per Annum has been granted in favor of lease 
holder, the same is not violated as per production report 

received from Mines Department, Bhilwara, lease holder 
has excavated nearly 1.32 lac Tons of Bajri in the year 
2023-2024 till November, 2023 .  

9. Rs. 56/- per ton of river sand in the form of Royalty, 

DMFT and RSMET are being paid by the mining lease 
holder. Other than that, expenditures related to 
establishment, transportation, premium, loading charges 

are controlled by lease holders. As per the report dated 
01/11/2023 from Mining Department, no illegitimate 

recovery of royalty by the lease holder from the villagers 
has been observed. 
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10. As per Mines Department, Bhilwara, joint demarcation 
has been done khasra wise in the presence of concerned 

Revenue Department according to Rajasthan Minor Mineral 
Concession Rules, 2017. There is no provision in the rule 

and agreement to wire fence the demarcated area.  
 
As reported by Station Police Officer, Phooliya Kalan no 

accident due to overloaded bajri transport vehicles has 
been reported since 01/03/2023. 
  

11. As per report of Mining Department dated 23/11/2023, 
no mining pit was found deep more than 03 meter and 

mining activities were well above the ground water level. 
Water level in open wells near the lease area was approx. 6 
meters deep only, which reveals that water scarcity does 

not prevail in the area . 
  

As reported by Incharge, Ground Water Scientist, Ground 
Water Department, Bhilwara, during ground water survey 
conducted in the year 2023, ground water level has been 

rised up to 2.40-meter nearby villages Phooliya Kalan .  
 
It has also been reported by PHED, Block-Shahpura, that 

no departmental open wells/tube wells are present in river 
bed area of Khari & Mansi River, in theses villages Phooliya 

Kalan, Dhaneshwar, Kheda Hetam and water supply in this 
area is catered through Chambal Project by house hold tap 
connections.  

  
As per SDM, Phooliya Kalan open wells established with 
the river bed area have not been recorded in the revenue 

records under the jurisdiction of the office.  
 

12. As per approved mining plan, lease shall have to plant 
6000 plants in the first year after of operation of mining 
lease, but no such dense plantation found during the visit 

by the joint committee. However, the lease holder has been 
bounded to submit the compliance.  

13. Regional Office, RSPCB, Bhilwara has conducted 
ambient air quality at the mineral stock point near village 

Kajodiya and PM 10 was found 129 μg/m3 and prominent 
activities found during monitoring are mineral handling & 
vehicular movement.  

14. A show cause notice was issued against the lease 

holder for non-compliance by Regional Office, RSPCB, 
Bhilwara.  

 

3  Submission of the Learned Counsel for the respondent 

no. 1, 2 and 3 are that complaint were made by the villagers 
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before the District  Collector and after receiving the complaint a 

report was called from Mining Department. Mining Department 

visited the site and submitted that no trees were found to have 

been cut in the river and/or on the banks of the river as well as 

there were no fresh mining within the radius of 45 meters from 

the crematorium and culvert etc. located in the area. 

Agriculture land is situated on both banks of the Khari river, no 

damage was found to the agriculture land or crops located on 

the banks. 

4   The submission of the learned Counsel for the State PCB 

are that no illegal mining activities were found during the visit 

and the lease holders are operating the mining after obtaining 

environmental clearance from the MoEF&CC. No mining activity 

relating to Bajri was observed in the river bed area and there is 

no violation based on the production report received from the 

Mining Department. The report submitted by the In-charge 

Ground Water Scientist from the Ground Water Department, 

Bhilwara discloses that the ground water survey conducted in 

2023 in the case discloses rise in the ground water level. On the 

point of Ambient Air Quality the State PCB had issued notices 

to the Project Proponents. 

5 On the request of the Learned Counsel for the applicant the 

Chief Secretary was directed to examine the matter and submit 

the report and respondent no. 1 has filed the reply on behalf of 

the State of Rajasthan to the fact that no mining activities were 

going on in the area in question and the respondent no 6 is 

operating after obtaining the Environmental Clearance from the 
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MoEF&CC. There are no damage to open wells and pipelines 

and there is no excavation beyond the sanctioned capacity, a 

dense plantation has been done in the area and plantation 

proposal to the tune of  43,333/ have been reported by the 

authorities. On the objection raised by the Learned Counsel for 

the applicant the Regional Office, MoEF&CC, Jaipur was 

directed to submit the report on point and the report has been 

filed with the following facts. 

 Factual Observations 

1. With respect to the illegal excavation of Bath sand, the 

area was inspected in presence of representative of 

Department of Mines and Geology, GoR and mining activity 

was found within the lease limiis. Further, the Department 

of Mines and Geology, GoR vide their letter dated 

18/08/2023 has informed that there are no financial dues 

from the lessee. 

2. The open wells situated in the course of river were 

inspected and it was observed that no borewell has been 

damaged. It is pertinent to mention that number of 

borewells have been constructed in the riverbed on revenue 

land through which water is being taken out by nearby 

situated agriculture fields. Relevant site photographs have 

been • attached with this report. 

3. Cremation ground has not been damaged and No 

damage to the natural plants was found at this site. 

Relevant site photographs have been attached. 
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4. Machinery is being used for excavation of bajri and as 

per visual observation of active working and old workings 

it appears that mining has not been done beyond the 

permissible depth. 

5. It was observed that the transfer of mineral Bajri is 

through dumpers from the stockyard, overloading of 

vehicle was not observed during the inspection. 

6. Demarcation of lease was not adequate and pillars were 

not observed in place and there is a need to increase 

plantation in a scientific manner with adequate planning. 

6. We have gone through the report submitted by the MoEF&CC, 

 Regional Office and found that no such violation has been reported, 

accordingly no further action is required to be taken. However, we 

direct the State Authorities concerned and State PCB to strictly 

enforce the guidelines issues by the MoEF&CC named Sustainable 

Sand Mining Management Guidelines 2016 and Sustainable Sand 

Mining Management Guidelines 2020 and in case of any violation 

strict action in addition to realisation of environment compensation 

must be assessed according to rules. 

With these observations the O.A. No. 148/2023 stands disposed of. 

 

                                                                      Sheo Kumar Singh, JM 
 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Dr. Afroz Ahmad, EM 

 

19th September 2024 

O.A. No. 148/2023(CZ) 
K 
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Item No. 3 
 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 
 
 

Original Application No.148/2023(CZ) 

 
Bhanwar lal Gurjar                                  Applicant(s) 

Vs. 

 
State of Rajasthan & Ors.                       Respondent(s) 

        
 

Date of Hearing: 17.10.2023 
 
 

 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
      HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 

 

For Applicant(s): Mr. Dharamvir Sharma, Adv. 

For Respondent(s) : None 
 
 

 
 
 

 

 

ORDER 
 

1.  The present application is filed for the preservation and 

conservation of Rivers Khari and Mansi, which originated in 

District Pali and is lifeline of Bhilwada, Shahpura and Kekdi 

Districts of Rajasthan. The place Daneshwar is Sangam Sthal, 

falls in Fuliakalan Tehsil, where more than 40 temples and many 

festivals, numerous Marriage Ceremonies takes place every year. 

The applicant approached this Hon’ble Tribunal because of illegal 

excavation of Bazri sand in violation of norms, conditions of 

Environmental Rules by the Respondent No. 6/PP who has not 

only demolished Farmers Open wells, irrigation pipelines, standing 

crops, full grown trees causing huge financial losses to the 

villagers and residents of Shahpura but made huge adverse 

impact on river Khari & Mansi no n perennial river of Rajasthan. 

The respondents is in violation of installing and excavating by 

using Heavy JCB & Poclain Machines which is not permissible for 

bajri mining. Upon Complaint the a Spot Mauka Parcha was 

prepared in presence of concerned Tehsildar on 27.09.2023 
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regarding destruction of pipe lines and full grown trees due to 

rampant and illegal mining activities of the PP. 

2.  A substantial issue of environment has been raised. Issue notice 

to the respondents. Returnable within four weeks. 

3.  Applicant is directed to take necessary steps for service to the 

respondents by both ways and also on available email. 

4. Respondents are directed to submit their reply within six weeks 

 through e-filing portal, preferably in the form of searchable PDF/ 

 OCR Support PDF and not in the form of Image PDF. 

 

5.  We further constitute a committee consisting of  : 

i. One representative from Collector, District Shahpura 
(Rajasthan)  
 

ii. One representative from State Pollution Control  Board, 

 Rajasthan 
 

 
 

6.  The Committee is directed to visit the place, examine the facts, 

take remedial measures and submit the factual and action taken 

report within four weeks. The State PCB will be the nodal agency 

for coordination and logistic support. 

 

7.  The report in the matter be filed by the Committee through email 

at ngtczbbho-mp@gov.in preferably in the form of searchable 

PDF/OCR Support PDF and not in the form of Image PDF. 

 

List it on 4th January, 2024.  

 

Sheo Kumar Singh, JM 
 
 

 

 

Dr. Afroz Ahmad, EM 
 

17th October, 2023 

O.A. No. 148/2023 (CZ) 
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Item No. 06 
 
 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 

 
Original Application No. 148/2023(CZ) 

 
 

Bhanwar  Lal Gurjar      Applicant(s) 
 

Vs. 
 

State of Rajasthan & Ors.     Respondent(s) 
 
 

Date of Hearing: 10.04.2024 

 
 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
     HON'BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER 
 
 
 

 
 

 
 

         
 

For Applicant(s): Mr. Dharamvir Sharma, Adv. 

For Respondent(s) : Mr. Nishant Kesharwani, Adv. 
(for Mr. Shoeb Hasan Khan, Adv.) 
 

Ms. Diksha Chaturvedi, Adv. 
 

ORDER 
 

 

1. Learned counsel for the applicant has submitted that though the version 

as narrated by the applicant with regard to violation has not been 

depicted in the joint committee report but the photographs which has 

been attached shows the serious violation which has not been taken into 

account while submitting the report. 

2. In this circumstance we direct the Regional Officer, Integrated Office, 

MoEF&CC, Bhopal to examine the matter and violation of rules and to 

submit the report within four weeks. 

 

List it on 23rd July, 2024. 

 

 Sheo Kumar Singh, JM 

 
 
 

 
Dr. Satyagopal Korlapati, EM 

10th April, 2024 

O.A No. 148/2023(CZ) 
PN 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

IN 0.A. 755/2024 

IN THE MATTER OF: 

Tribunal on its own Motion 

State of Rajasthan & Ors 
VERSUS 

VERTARI LEGAL 
Madhav Bhatia, Shreshth Arya, Shreyuss Shankar Joshi 
A-446 (LGF), Defence Colony, New Delhi - 110024 

(M) +91 9910572585: (E) madhavbhatia(@vertarilegal.com 

Accepted 

KNOWN ALL to whom these presents shall come that I, Ashu Singh Bhati, Respondent No. 6 in the above 
captioned matter do hereby appoint: 

Herein after called Advocates to be my/ our advocates in the above noted case and authorized them to 

act appear and plead in the above noted case in the Court or in any court in which the same may be tried 
or heard and also in the appellate courts including High Court and the Supreme Court 
To sign, verify and present pleadings application, appeals, cross objections or petitions for execution, 
review, restoration, withdrawal, compromise or other petitions, replies, objections or affidavits or 
documents as may be deemed necessary or proper for the prosecution of the said case in all its stages. 
To file and take back documents. 

day of 

...APPLICANT 

...RESPONDENTS 

To withdraw or compromise the said case or submit to arbitration any difference of disputes that may 
arise touching or any manner relating to the said case. To take out execution proceedings. 
To deposit, draw and receive moneys, cheques and grant receipts there and 
which may be necessary to be done for the progress and in the course of prosecution of that said case. 

all other acts and things 

To appoint and instruct other legal practitioners authorizing him to exercise the power and authorize 
hereby confer upon the advocate whenever he may think fit to do so and singe the power of attorney on 
our behalf. 

And I/ We undersigned do hereby agree ratify and confirm acts done by the advocates or his substitute 
in the matter is my/ our acts as if done by me/us to all intents and purposes. 
And I/ We undersigned do hereby agree that in the event of any part of the fees agreed by me/ us to be 
paid to the advocate remaining unpaid, he shall be entitled to withdraw from the prosecution and would 
be entitled to the same. 

IN THE WITNESS WHEREOF I/ We do hereby upto put my/ our hand to these presents the contents 
to which have been understood by me/us on the 2025 

elient 
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Thursday, March 20, 2025 at 17:29:35 India Standard TimeThursday, March 20, 2025 at 17:29:35 India Standard TimeThursday, March 20, 2025 at 17:29:35 India Standard TimeThursday, March 20, 2025 at 17:29:35 India Standard Time

Subject:Subject:Subject:Subject: Service of Reply AEidavit in O.A. No. 755 of 2024 BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
Date:Date:Date:Date: Thursday, 20 March 2025 at 5:29:23 PM India Standard Time
From:From:From:From: Madhav Bhatia
To:To:To:To: naveenkraor@gmail.com, rocz.lko-mef@nic.in, member-secretary@rpcb.nic.in, its.rspcb@gmail.com,

dm.shahpura@rajasthan.gov.in, adm.shahpura@rajasthan.gov.in, mscb.cpcb@nic.in
CC:CC:CC:CC: Litigation Team, Vivek Sura
BCC:BCC:BCC:BCC: Anand Varma Adv

Dear Sir/Madam, 

Please find attached the Reply aEidavit on behalf of Respondent No. 6 in in O.A. No.:
755 of 2024 " Tribunal on its own motion Vs. State of Rajasthan & Ors " before the
National Green Tribunal, Principal Bench, New Delhi.

Response Respondent 6.pdf

Regards, 
Madhav Bhatia
Partner
Vertari Legal
Address: A-446 (LGF), Defence Colony, New Delhi – 110024
(E): madhavbhatia@vertarilegal.com
(M): +91 9910572585
 
Disclaimer & Privilege Notice: This e-mail is confidential. It may also be legally privileged, contains proprietary
and confidential information and is sent for the intended recipient(s) only. If, by an addressing or transmission
error, this mail has been misdirected to you, you are requested to notify us immediately by return email message
and delete this mail and its attachments. You are also hereby notified that any use, any form of reproduction,
dissemination, copying, disclosure, modification, distribution and/or publication of this e-mail message, contents
or its attachment(s) other than by its intended recipient(s) is strictly prohibited. Any opinions expressed in this
email are those of the individual and may not necessarily represent those of Vertari Legal. You may not copy,
forward, disclose or use any part of it. If you have received this message in error, please delete it and all copies
from your system and notify the sender immediately by return e-mail
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